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Need for warehouses in North Bengal 

fOT storing tobacco 

Shri Aaroblndo Ghosal: I beg to 
move: 

"That tIlP. dpmand under the 
head 'Other Capital Outlay of the 
Ministry of Food and Agriculture' 
be reduced by Rs. 100." (609) 

, Need fen' men'" cold-storages in diffe-
rent small towns 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Other Capital Outlay of the 
Ministry of Food and Agriculture' 
be reduced by Rs. 100," (610) 

Failure to guide the farmers on pllmt 
nutrients of the various types of fer-
tilizer. and tl,eir probable effects on 
yields of various crop. 

Shrl I&'nace beck: I beg to move: 

"That the demand under the 
head 'Other Capital Outlay of the 
Ministry of Food and Agriculture' 
be reduced by Rs, 100," (643) 

Failure to organise proper distribution 
of fertilizer. 

Shrll&'nace Reek: I beg to move: 
"That the demand under the 

head 'Other Capital Outlay of the 
Ministry of Food and Agriculture' 
be reduced by Rs, 100." (644) 

High prices for fertilizers charged 
under the Central Fertilizer Pool 

Shri I&'nace Reek: I beg to move: 

''l'hat the demand under the 
head 'Other Capital Outlay ot the 
Ministry of Food and Agriculture' 
be reduced by Rs, 100," (845) 

Mr. DepuQ--Speaker: These cut 
II1Otioo. are now before tile House. 

15.31 1mI. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FIrrv-NINTH REPoRT 

Shri Bam KrishaD Gupta 
(Mabendragarb): Sir, I beg to move: 

"That this House agrees with 
the Fifty-ninth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 16th March, 
1980." 

Mr. Deputy-Speaker: Motion moved: 

"That this House agrees with 
the Fitty-ninth Repo.-t ot the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 16th March, 
1980." 

Shrl C, K. Bbattacharya (West 
Dinajpur): Sir, I have an amend-
ment: 

That at the end of the Motion the 
following be added, namely:-

"subject to the modiflcation 
that the Constitution (amend-
ment) Bill (Amendment of Article 
343) be allowed to be introduced," 

Mr. Deputy-Speaker: Would he 
like to say a tew words? 

Shri C. K. Bhattacharya: For the 
time being I shall say only this that 
I have appealed to the Committee tor 
a reconsideration of this matter, 
Therefore unless this part of the pro-
ceedings of the Committee I. kept out 
my appeal will become stillborn, 

Mr. Deputy-Speaker: He desires 
that the Report of the Committee 
might be put except this Item. 

Shri C. K. Bhattacharya: Yes, Sir, 
except this Item, 

Mr, Deputy-Speaker: I will leave 
that out, He has written to the Com-
mittee and that Is still before the 
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Amendment Bill 

[Mr. Deputy-Speaker] 
Committee. They might reconsIder it.. 
Therefore, I will leave out the last 
item which pertains to his Bill. With-
out that I am putting this Report. The 
question is: 

''That this House agrees with 
the Fifty-ninth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 16th March, 
1960 subject to the modification 
that the Constitution (Amend-
ment) Bill of Shri C. K. Bhatta-
charya be referred to the Com-
mittee for reconsideration." 

The motion was adopted. 

Mr. DepatJ'-Speaker: Now Bills to 
be introduced. Shri Pocker Sahib. 
Absent. Shri Bhattacharya. 

IUSI lmI. 
DELIVERY OF BOOKS AND NEWS-

PAPERS (PUBLIC LIBRARIES) 
AMENDMENT BILL· 

(Amendment of section 2) bll Shri 
C. K. Bhattacharya 

Shrl C. K. Bbattaeharra (West 
Dinajpur): Sir, I beg to move for 
leave to introduce a Bill further to 
amend the Delivery of Books and 
Newspapers (Public Libraries) Act, 
111M. 

Mr. Deputy-Speaker: The question 
il: 

"That leave be granted to in-
troduce a Bill further to amend 
the Delivery of Books and News-
papers (Public Libraries) Act, 
1954." 

The motion was adopted. 

Shri C. K. Bbattaeharra: Sir, 
introduce the Bill. 

IS.3t lmI. 

YOUNG PERSONs (HARlIFUL PUB-
LICATIONS) AMENDMENT BILL· 

(Aml!lRdment of section 2) bll Shri 
C. K. Bhattacharya 

Shri C. J[. Bbattaeharra (West 
Dinajpur):· Sir, I beg to mOVe for 
leave to introduce a Bill to amend the 
Young Persons (Harmful Publica-
tions) Act, 1956. 

Mr. Deputy-Speaker: The questicm 
is: 

"That leave be granted to intro-
duce a Bill to amend the Young 
Persons (Harmful Publications) 
Act, 1956." 

The Motion was adopted. 

Sbri C. J[. Bbattaeharra: Sir, I 
introduce the Bill. 

16'U, hrs. 

TERRITORIAL COUNCU;S (AMEND-
MENT) BILL· 

(Amendment of sections 3, 22 and 32) 
bll Shri L. Achaw Singh 

Shrl L. Aehaw Singh (Inner Mani-
pur): Sir, I beg to move tor leave 
to introduce a Bill to amend the 
Territorial Councils Act, 1956. 

is: 
Mr. Deputy-Speaker: The question. 

"That leave be granted to intro-
duce a Bill to amend the Terri-
torial Councils Act, 1956." 

The motion was adopted. 

Shri L. Aehaw Singh: Sir, I ill-
troduce the Bill. 

·Published in the Gazette of India txtraOl"dinary Part II--Sectlon 2, 
dated 18-3-60. 




